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BINU TAMTA 

 
 Learned counsel for the appellant has placed on record the 

death certificate of Mr. Sunil Syal, Proprietor/Authorized Signatory of 

the appellant company who expired on 20.06.2024.  Since, it is 

proprietor firm, hence, on the death of the sole proprietor, the appeal 

stands abated in terms of Rule 22 of the CESTAT Procedure Rules, 

1982.  The appeal accordingly stands abated. 

(Dictated & pronounced in the open Court) 
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